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PREFACE

This publication contains a brief resume of the business
transacted by the Twelfth Tamil Nadu Legislative Assembly during the
First and Second Meetings of the Tenth Session held from 31%

January, 2005 to 7" February, 2005 and 2™ March 2005 to 13 ™ April,
2005.

Chennai - 600 009. V. RAJARAMAN,
Dated: 20.6.2005. Secretary.
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TAMIL NADU LEGISLATIVE ASSEMBLY

TWELFTH ASSEMBLY - TENTH SESSION

RESUME OF WORK TRANSACTED BY THE TAMIL NADU
LEGISLATIVE ASSEMBLY FROM 31ST JANUARY 2005
TO 7TH FEBRUARY 2005 AND 2ND MARCH 2005 TO
13TH APRIL 2005.

. SUMMONS

Summons for the Tenth Session of the Twelfth Tamil Nadu Legislative
Assembly were issued to the Members of the Legislative Assembly on the 31st
January, 2005 in S.0.Ms.No.17, Legislative Assembly Secretariat, dated the
19th January, 2005.

The Tamil Nadu Legislative Assembly was again summoned to meet
for its second meeting of the Tenth Session on the 2nd March, 2005 by the
Hon. Speaker under Rule 26(1) of the Tamil Nadu Legislative Assembly Rules
in D.O. Letter N0.3491/2005, TNLAS (B-I), dated 21.2.2005.

. DURATION OF THE MEETING

The first meeting of the Tenth Session of the Twelfth Tamil Nadu
Legislative Assembly commenced on the 31* January, 2005 and adjourned
sine-die on the 7" February, 2005. The second meeting of the Tenth Session
was commenced on the 2™ March, 2005 and adjourned sine-die on the 13"
April, 2005.
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lll. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly sat for five days during the period
from 31st January, 2005 to 7th February, 2005 and Twenty-nine days during
the period from 2nd March, 2005 to 13th April, 2005 on the following days:-

1st February, 2005, 2nd February, 2005, 3rd February, 2005, 4th
February, 2005, 7th February, 2005, 2nd March, 2005, 4th March, 2005, 7th
March, 2005, 8th March, 2005, 9th March, 2005, 10th March, 2005, 11th
March, 2005, 14th March, 2005, 15th March, 2005, 16th March, 2005, 17th
March, 2005, 18th March, 2005, 21st March, 2005, 22nd March, 2005, 23rd
March, 2005, 24th March, 2005, 28th March, 2005, 29th March, 2005, 30th
March, 2005, 31st March, 2005, 1st April, 2005, 4th April, 2005, 5th April,
2005, 6th April, 2005, 7th April, 2005, 8th April, 2005, 11th April, 2005, 12th
April, 2005 and 13th April, 2005.

The Assembly also met in the afternoon on the 21st March, 2005,
22nd March, 2005, 11th April, 2005 and 12th April, 2005.

In terms of hours, the House sat for 131 hours and
49 minutes.
IV. PROROGATION
The Tenth Session of the Twelfth Tamil Nadu Legislative Assembly was

prorogued with effect from the 29th April, 2005 vide S.0.Ms.No0.93, Legislative
Assembly Secretariat, dated the 29th April, 2005.
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V. OBITUARY REFERENCES -4-
Sixteen Obituary References were made in the Assembly on the demise @ @) ©) 4) ®)
of the following former Members of the Assembly on the dates noted against
them:
_________________________________________________________ 8 V. Perumal Yercaud (ST) 1996-01  26.02.2005 04.03.2005
Constituency Period  Date of Date on which . .
Serial No. and demise reference was 9 M. Palaniyandy Ariyalur 1952-57  08.03.2005  10.03.2005
Name of the made in the )
Member House 10 R. Subramaniam Papanasam 1957-62  13.03.2005 16.03.2005
(1) ®) @3) @) 5) (SC) 1962-67
11 P. Thirumaran Alangudi 1980-84  20.03.2005  22.03.2005
1 Thiru N. Harur (SC) 1967-71 02.07.2004  01.02.2005 . .
Theerthagiri 12 N.K.Palanisamy  Uthukuli 1952-57  23.03.2005  28.03.2005
. 957-62
2  Tmt P.KR. Madurai East 1957-62  20.11.2004  01.02.2005 Perundurai 971-76
Lakshmikantham 1962-67
13 N. Perumal Varahur (SC) 1977-80  25.03.2005  29.03.2005
3 Tvl 1980-84
C. Veeramani Sankari (SC) 1968-71  19.12.2004 01.02.2005
(Elected in the Bye-election) 14 V. Krishnamoorthy  Nellikuppam 1962-67  05.04.2005  07.04.2005
4 T. Ramasamy Ramanathapuram  1977-80 19.12.2004 01.02.2005 1971-76
(former Minister) 1980-84 1980-84
1985-88
15 R.S. Sridhar Saidapet 1989-91 05.04.2005 07.04.2005
5 Aladi Aruna Alangulam 1967-71  31.12.2004  01.02.2005
(former Minister) 1971-76 16 M.P. Athoor (Salem) 1952-57  11.04.2005  13.04.2005
1996-01 Subramanyam 1957-62
6 B. Sundaram Tirupattur 1977-80  29.01.2005  02.02.2005
1980-84
1989-91 . .
Besides, an obituary reference was also made on the 1st February,
7 R. Rajamanickam  Kuttalam 1977-80  31.01.2005  02.02.2005 2005 on the demise of Justice M.M. Ismail, former Chief Justice of Madras
1980-84 High Court and former acting Governor of Tamil Nadu.
1989-91

Silence was observed for two minutes as a mark of respect to the
deceased.
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VI. CONDOLENCE RESOLUTIONS

On the 1st February, 2005 Hon. the Speaker placed the following
Condolence Resolutions before the House:-

(i) On the demise of Thiru P.V. Narasimha Rao, former Prime Minister
of India.

"Sops  Csfluarduybd, QnHw  Bsmels GumpriL &Sy, BHLG
urgs Briiger Lpsorrs ueaflwrbdlwuelmorer SH..ed. Brélbuorme jeurser
s0g 83-augl s@meiulley 23122004 etn wenpedng GNSH QUCLITeeu
Cupdlysélud, o nhEnreamrs wrpn Csreardmng.

wephs Lmsl Arswi SmAell. prélborrel  ojeufser  LiemGlomg
Mgzar.  ea(pssmHP® Wesai.  &sBIT @bdHureler yHw QummerTmy
ErHm585HD@E NSH Leuf. orflwe rmdaid, Bicurss gampuian seafls
o Qerer  Gupmpperery.  orfwele  meler FrearSEwl  erem
Sjenareurmd GO LILGL  opflud N5s5a5. < pSly wrhle FL el
Cureneuuley o mllenyrs,  @wEsITE, — HDLTHLSHET  (PSODESFTTS
uenflumpdley.  prot@Epweansdler bEseaTneus@Gs OCsT_iHg ®bHs  (WPeD
Corplshssiiul@, wSEHL Se@wdsrmsls ULGeuy WSEW  HODSEHHS
Qumoiiy eudlggeuf. 1991 oyib e (Ppsed 1996 b e eueny BHLOF
Brligen Lpswrms omouaiurmhdweui $m.09.69. prébwrme oieufser.

SleUrg  E@DEITE  FGUIBDN eU(HHIID Seufsd GOHUSSeT(HE@ELD,
ey FmHSmEEs QuEssSHnen QUCUTMe FaTgl HPHS QIEISEELLD,
S@sTusSHmanybd Qsflalsgs Qsrardng.”

(i) On the demise of Bharat Ratha Tmt. M.S. Subbulakshmi,
Renowned Carnatic Vocalist:-

"Cang seaunssne  WEsENET QsUERIGMmET  Sig SIS  Qenaullen
epod Gembgonsdls Carameu@md, @bdHwureler 2 wiflw el@mgrer LMg Fdeom
g Cubpeugponer, &IBETL& Qeng rd, Smod  erb.erev.  S&lLeL &
Slersar 1122004 getny  wepehng  GOSsE  @UCurmer  srRICSTETTS
SWID eLSmgy.

_6_

wephs Hmod  erberen. SULOL &S  Seufser SIBTL&S Qangeani
2 @b (pupeugd urlGu @aes Guile ey,  Qeflw  @Gred  eueTEpLd,
Osefleurer o &sfliys  Spayd  Gamedreug. srer  ur(d  uTLsafld
Sjeuperns SHmeswrs  CealluBsgdeam  oLdmd L _SFeur. &(THEH GwT
2 6Temd, SLsab, Qaflann Qe SyamarsdH@L 2 empelliorss SHepbhseur.
QmgeowCu satg eamnpsmswrssd GlEmeareuf. SleUTg  GU®, PG,
penBspd @@Ets Qomanns Gred. SIBHTLE Qs uDB HHlurseismars
sl sag Qaflu Gromed LWhs magsel. gyl GOpbg Csweis
Qamsllen 2 @&MfhHs seatewwnd® el wpupenbwd satg  CErhsorsdls
Qarenr_euy. saayew Qeflu Sshsaleamd wLAPEH, Qanp LsH, Czsl
upm P HU 2 amfesameT 2 (hauTs@Gh QL Hmed  GuDDeuS. @ dHuwimeiler
o wflu  efmsrer umrgs  pHem  eNmg oM wsETCs  Curem LG
Qumews@Fiw  allmasameT CQUDDEIT. ST GUTPHTET (PPEUFID Ganss
Qeeeuseng L (Hwed grer g CurmlCedeusamsu]d eumfl eupriEwedr.
sipTLs  Qasller LA yurg wralsss sdoorer SHmod  erib.erav.
iyl sl oeufseafler Qi FhH  CQslw  (PlgUTsg. Sleurg  Q@Lib
QenCenmmeurmed HyliL @Quiersg. jeuf Boenn 6L (H WaDHSTID, DjeUTE
Cawieiss @red phew () Wwermwimg.

sIBTL& Qengd @Guile FHmwd erberav. sl &l jeufsers
LOEDEUTE  FW(HHN eUBHHD Seufsbd GHbusHarmesEd QUCurme seargl
W PBS QrEsmewbd, HEsTusSameanyd Qsflelsgs Qareadng.

(i) Loss of Human lives due to attack by the Tsunami on 26.12.2004:-

26122004 oenmy  sWOpBTLGen  sLCery  brel L Bgmer  FHMID
aHFumTs auensuie, sl Cureesdr Helrer shHb EHnSSILaT STEHwS
sLCeory Spmomisamars Cafhs L FEESaTESTa OGS SRIGETS 6I(HSEETULD,
2 LADESMETLD  DPHSHIL 6, QUCuramauier  sTE@GSOTD  TPSSTY 8
<pWrd - Guf  eflene  wHILDY  shsersy  Qerauior Qubss  GHSs
QuGurenes FlFESluyd, oy nGpreanrs Swrpb CQstardng).

Quipensufer FHpssre wer GG Qs cuamsuid sUOpESSSH
goul@eter urdiysener  wramdlE sllps WPsoawss] Urldls seeed
Slasaiear  goaambulleorar s Spewwrs  Fworellgg  euheUSGIL G,
urdlaaslul L b&seT meamau(haEGh qafl WB@hs @m U eurpsamseanu
Byoreflsd  omeansg  srifarmerw  @sSgepliyeear  Flu wpenpuled
Pwermi
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amAng. QHs OpErms 2 (HEGL Fbueugder arpaumons 2 UNLPHSeTSEHsHE
UWBS  Q@rEsmeud, Sesdlawnd Csflelsgs0sTaauCaT(H  euFsmar
Qupg  earhb  GOLUSHaBHEGL, 2 pelarmEiGh  @UGUTmel L DHS
Qriasmaubd, a@stusdmearyd Osflelsss Qsrardng.”

(iv) On the demise of Thiru S.S. Thirunavukkarasu, sitting M.L.A. and
former Minister

"&mrEpSlyrd LOTGUL LD, STEHALTLD Qar@HuIes(mHg
Carpshssiinl(H sHCUTEnSW FLLOSTWSE 2 piliferyraeyL,
SIDWLESTTEHGD  UenflwrpPl  Sm.erev.erev. SHHBTeyssrs: ojeufser 22112004
Sy wapappsl  GHss @bsu  Curmes  FFESyd, < HEpTETTS
Sy GErardng.

waphs  Smerev.erav.  HBHBTEYSETHE  DGUTHET  MATSH  STLILY
wasafler gCariss o sreveud, Semenuubd GQuppeus. Qe LT,
Cewed Hpepd Wsseuf. Bl wasefler Cubum ighars LUTHULLGT.  Feps
Caeneuuiled geranenm (ppenowns FHUBSSHES Caramiouf. evareuflgaid
BUnCeaur® U@L satenn Garam_cuf.  gerg Csred  WperGammnsHnE
Sj(muemil oy hlweur. Qurg eampeller LsswLear Silu  Pemuled
uenflwrddl  Slp.erev.cran. SHHBTEYSSTSH: DeUfHeT Smen MBS HHS e
Quisssdle srgmrans OsrewmLems Qmbg UOGem CQuImiiLsE eudsseur.
s 8% gwoewuler WBg e, pEsmaWD, elgFeurspd CarearLeur.

Hmereveren.  HBHBTEYSHTEF  EUTSHETE  LOEMDEUTED  GUWIHHI)

QUBBSID HeuTs GOLUSSaHEGD, s Sewlbih@Ehd QUCurame sats
W PBS QrEsmewbd, HEsTusHmeand Qsflelsgs Qarardng.

(v) On the demise of Thiru K. Sudarsanam, sitting M.L.A. and former Minister

" &\(meuaTesthi LOTEILLLD, (&L LIy 6uoTlg- QareHuIesmbg
Carpshssinl( sHGUTenBW FLL DTS E 2 piiferyraeayd,
S@wéEEa|b uaiwurpilu  HmCs  sarsand eufser 912005  yem
wapaydps Ghdss Qbsu Curamar CUIATFALWL, < HEpTa@TS  SUWFLHLD
Qarerdlng.
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wephs HmHCs  asiead euiser Qeflu  LeTLw,  ereflentow|bd
Qs remr_eur. Smansg  STUL  WLaSEHLaD  BLLDe| Leam®  Ggwerddl,
SICUTEHETE Bi@TnLIL|D, Y FTeveuid Gupmeuf. yréler S msmer Fergl
Car@d wssEpsE Ooran® Osoeauded WGHs odssmnD  SMigULier.
Sansemer  OberaTsgLem  aTHISH  Hodam  gealFse LSSl
sre  EihAmHS owfue  QusssHad gty  CaravLems @ @HE.
LOGaum CQurpsmer cudlgseur. &8s somaemwuler g eb, WPHS
BLOAGMSID, jeTeupp ellFeurapd ClsmenTLour.

H;.Ca. HSTFaMDd DGUTHETH LEODEITHD HW(HON GUBHSID HEUFSHLD

GObUsSHarmaED,  sps  e@wllbEd  @QUCuree  satE  LDHS
@rrsmeoub, amsTusdamad COsfelsss Carardng.

The above Condolence Resolutions were adopted nem.con after
observing silence for 2 minutes.
The House was then adjourned for the day without transacting further
business as a mark of respect to the deceased.

(vi) On the demise of Pope John Paul-li

On the 4th April, 2005, Hon. the Speaker placed before the House the
following Condolence Resolution:-

"o wdlar  GarLrey  Gamg  &5Csmallss  dlevseaisellean g
SEOOEUITEHED, DHET CFTEMLITSA|D, 6T, SHHEET, gl i SHwieubidler
Qs 2 (HEULDTSELD Yellss FHeng eTei) SIMETEUTTILD
SlenpssliLueugporer  CUIlLTETL6Uf 2-6ug Qe LT eUT&HET, Sag)
84- b oE@eluiler 342005 oM HFETE® @UMqEET BHEFL LameDd
Gewigl oyblbg., @uonoaphd sag WDES SHFEH@LLD o HEDTERTTS
gurgamswd, OgflelgasCsreardng.
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27 yampsems Curiurareurrsl LUgel euflds el jemenLiui,
penSsgansyd  uriu @bSHur 2l 120 BIHsERS@  Lwemtd
GupQs e (Herarmy. 2 Q&L (P(PEUILD S6ITEnLILLD, Qré&ssms LD
UTLLeUSDETS  Sjeuf STEiel Ll  eUMPsend (PPeuamsbd  Tluelsseur
S EUT.

SleUHENL W DI, QUG ED SIHEMET 2 66D  GlETerL_cueniy
Quis s6988pg.  eurg Ofleflemd HUBHHNHSGD aurgser &56sTa0E55
Hmssamusgn  Coriray Carg  &5Czmallds Slevgel  ESHEHSGLD
@bwroepld  sEE  PDHS Grasmowb.  amsssasyd  dsflalisss
Qararéma".

The House stood in silence for 2 minutes as a mark of respect to the
Pope John Paul-Il and the Condolence Resolution was adopted nem.con.

VII. QUESTIONS

During the session, 13,316 notices of questions were received.
692 notices were admitted as Starred questions and 188 were replied orally in
the House. 780 were converted into Unstarred questions. 3789 Notices were
admitted as Unstarred questions of which 1022 were placed on the Table of
the House. Though 127 notices of Short Notice questions were received and
admitted, none of them were answered on the floor of the House.

VIIl. PANEL OF CHAIRMEN

On the 2™ February, 2005, Hon. the Speaker announced in the House
the following Panel of Chairmen for the Tenth Session of the Twelfth Tamil
Nadu Legislative Assembly:-

1. Thiru P. Rajarethinam
2. Thiru A. Anwer Rhazaa
3. Tmt C.M. Suryakala

4. Thiru L. Santhanam

5. Dr. D. Kumaradas

6. Dr. C.K. Tamizharasan
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IX. GOVERNOR'S ADDRESS AND MOTION OF THANKS THEREON

His Excellency, Thiru Surjit Singh Barnala, Governor of Tamil Nadu
addressed the Members of the Twelfth Tamil Nadu Legislative Assembly
assembled in the Legislative Assembly Chamber, Secretariat, Chennai at
10.00 a.m. on Monday the 31st January, 2005.

'Tamizh Thai Vazhthu' was played at the commencement of the
Governor's Address. The Governor addressed the members in English. The
Tamil version of the Governor's Address was read out by the Hon. Speaker.
The 'National Anthem' was played at the end.

The Motion of thanks to the Governor's Address was moved by
Thiru M.A. Hakeem and seconded by Tmt. Valarmathi Jebaraj on the 2nd
February, 2005.

The discussion on the Motion of thanks to the Governor's Address took
place in the Assembly for four days i.e. 2nd February, 2005, 3rd February,
2005, 4th February, 2005 and 7th February, 2005.

Sixteen Members took part in the discussion. Hon. the Chief Minister
replied to the debate on the 7th February, 2005.

Two hundred and eighteen amendments to the Motion of thanks were
received. Out of which eighty-seven were admitted and remaining hundred and
thirty one were disallowed.

Tvl. C. Gnanasekaran, K.C. Karunakaran, K. Kandasamy, Kovai
Thangam, M. Karthe, K.V. Muralidharan, A. Rajagopal, H.M. Raju, S.
Rajendran and I. Ganesan moved the amendments standing in their names on
4th February, 2005. At the end of the discussion on 7th February, 2005 the
amendments moved by the above Members were deemed to have been
withdrawn by leave of the House.  Thereafter, the Motion of thanks to the
Governor's Address was adopted nem con by the House.
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X. STATEMENT MADE BY THE MINISTERS UNDER RULE 110 OF THE

TAMIL NADU LEGISLATIVE ASSEMBLY RULES

During the period, 22 statements were made in the floor of the House
by Hon. Ministers under rule 110 of the Tamil Nadu Legislative Assembly
Rules. The details are as follows:

SI.No. and Date Statement made by Subject
1) (2) 3)

1.02.02.2005 Hon. Thiru C.Ve. Extension of time to the students
Shanmugham, appearing for the X and XIi
Minister for examinations, free uniforms and
Education and Education fee concessions given to the
Commercial Taxes students residing in the ‘Tsunami’

affected areas.

2.03.02.2005 Hon. SelviJ Relief measures for the people of
Jayalalithaa, coastal areas who were affected by the
Chief Minister ‘Tsunami’ on 26.12.2004.

3.07.03.2005 Hon. Thiru C. Grant of Central aid to the people of
Ponnaiyan, Tamil Nadu who were affected by the
Minister for Tsunami on 26.12.2004.
Finance

4.09.03.2005 Hon. Selvi J Case registered against those who
Jayalalithaa, involved in unlawful activities by cutting

Chief Minister

off the trees adjacent to the compound
wall of Rajaji Hall in Government
Estate, Chennai for the errection of
Advertisement Board.
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1) (2) 3)
5. 16.03.2005 Hon. Selvi J Grant of concession and
Jayalalithaa, appointment to Government posts
Chief Minister in favour of Handicapped
persons.
6. 16.03.2005 Hon. Selvi J Solatium to the college student
Jayalalithaa, who succumbed to the injury
Chief Minister caused by the stray bullets
deflected by the wall and other
injured students at the
demonstration conducted by the
police personnel in the Salem
Vaisya College.
7.17.03.2005 Hon. Selvi J Hike of salary and pension to the
Jayalalithaa, Noon Meal staff and Anganwadi staff.
Chief Minister
8. 23.03.2005 Hon. Selvi J Enhancing the weekly leave,
Jayalalithaa, compensatory allowance, uniform
Chief Minister allowance and Food allowance to the
personnel of Police Department and
Fire and Rescue Department.
9. 24.03.2005 Hon. Selvi J Free supply of school books to the
Jayalalithaa, students of 1st std. to 10th std.

Chief Minister

studying in Government Schools and
Govt. aided Schools and proposal to
Deposit Rs.50,000/- to each student
studying 1% std. to 12" std. who were
affected by the death of Father/
Mother or if they are permanently
disabled in accident.



-13-

(1)

(@)

®)

10.24.03.2005

11.28.03.2005

12. 28.03.2005

13. 29.03.2005

14. 01.4.2005

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

Construction of free houses to the
people who were affected by Tsunami
under Tsunami Relief Houses
Construction Policy.

Enhancing the minimum wages to the
Agricultural  labourers and  other
labourers engaged in connection with
Agricultural sector so as to improve
their life status.

Grant of sufficient funds by the State
Government for the  continuous
functioning of the 49 Fast Track Courts
for the further period of one year even
after 31.3.2005.

Grant of pension to the construction
workers who were completed 60 years
of age and have been a member of
Tamil Nadu Construction Workers
Welfare Board continuously for the
period of five years.

Exemption granted from levy of sales
tax for a period of one year on the sale
of out board motors of the mechanised
boats, fishing materials and also woods
used for making the Cattamarans in
view to reduce the burden of the
fishermen who were affected by the
Tsunami.
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(1)

(@)

®)

15. 04.04.2005

16. 05.04.2005

17. 06.04.2005

18. 06.04.2005

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

Implementation of the Phase-Il of the
Tamil Nadu Afforestation Scheme with
the help of International Co-operative
Bank Finance Ltd. of Japan.

Proposal to construct a new
Commercial Tax Commissionerate
building near the administrative offices
of the Commercial Taxes functioning at
present in the Greenways Road,
Chennai.

Investment by the Cellular Phone
Agencies in Tamil Nadu under the New
Industrial Policy and Memorandum of
Understanding signed with ‘Nokia’
Company for starting its branch at the
‘SIPCOT’ Complex in Sriperumbudur
with the capital investment of Rs.1,350
crores.

1. To carry out the basic infrastructure
in the schools with the help of state
fund and ‘NABARD’ bank loan.

2.Creation of Laboratory facilities in the
840 High schools and Higher
Secondary Schools for Development of
Scientific Education by utilising the
excess funds inthe ~ Tamil Nadu Text
Book Society.

3. Filing up of the lecturers in the
Government and Government aided
colleges.
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(1)

(@)

®)

19. 07.04.2005

20. 07.04.2005

21. 08.04.2005

22.13.04.2005

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

Hon. Selvi J
Jayalalithaa,
Chief Minister

To increase the consolidated pay given to
the Panchayat Clerks serving in the village
Panchayats, overhead tank operators and
Panchayat Sanitary Workers w.e.f.
1.4.2005.

Repairing the damaged group houses in
villages which were constructed prior to
1991 by utilizing the M.L.A.,s Constituency
fund.

Enhancing (i) the  Compensatory
allowance payable to Chief Minister,
Ministers, Presiding Officers, Leader of
Opposition, Chief Govt. Whip and M.L.As.
(i) Salary of Deputy Speaker, Leader of
Opposition and Chief Government Whip
(iii) certain other allowance to the M.L.As.
per mensem.(iv) Pension to Ex.M.L.A.;s
and (v) Family pension to the Legal heirs
of former Members.

Remission of tax, penalty under one time
loan settlement scheme payable by the
small and large farmers, weavers who
have obtained loans from the co-operative
banks.
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Xl. CALLING ATTENTION STATEMENTS

43 Calling attention statements were made on the floor of the

House by Hon. Ministers on the following matters of urgent public importance:

Serial Number
and date on
which the
statement
was made

@)

Name of the

members who called
the attention of the

Minister

(2)

Minister who
made the
Statement

©)

Subject

(4)

1. 04.03.2005

2.07.03.2005

Dr. C.
Vijayabasker

Thiru Kovai
Thangam

Hon. Minister
for Food and
Co-operation

Hon. Minister
for Education
and
Commercial
Taxes

Regarding the necessity
for supply of Kerosene to
the Public through Fair
Price Shops instead of
Kerosene bunks in
Pudukkottai Municipality.

Upgrading of the
Sethumadai  Panchayat
Union Middle School and
Mudis Government High
School in Coimbatore
District.
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1)

(@)

®)

(4)

3. 08.03.2005

4. 16.03.2005

5.17.03.2005

Selvi K. Balabarathi

Tvl.

J. Hemachandran
D. Mony
N.Nanmaran

Thiru P.M.
Narasimhan

Thiru V.K.
Lakshmanan

Hon.  Minister
for Housing and
Urban
Development

Hon. Minister
for Information
and Publicity
and Local
Administration

Hon. Minister
for Housing and
Urban
Development

Regarding notice
issued by the Tamil
Nadu Housing Board,
Madurai, for remitting
an amount ranging
from Rs.34 lakhs to
Rs.40 lakhs
immediately in
respect of the
Housing Board
Houses purchased
for a sum of Rs.3
lakhs by people
residing in Rani
Mangammal Colony,
Dindigul.

Need to bring water
resource to the
overhead tank at

Pathakuppam

Village, Pallipet
Union, Thiruvallur
District.

Need to repair the
houses constructed
by the Tamil Nadu
Housing Board at
Gandhipuram, V.K.K.
Menon Road and
Kamarajarpuram
areas in Coimbatore
city.
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(1)

(@)

®)

(4)

6. 18.03.2005

7.21.03.2005

8. 22.03.2005

Thiru K.V.
Muralidharan

Thiru C.
Gnanasekaran

Thiru P.K. Sekar
Babu

Hon. Minister for
Information and
Publicity and
Local
Administration

Hon. Minister for
Forests and
Environment

Hon. Minister for
Transport and
Electricity

Need to commence
works of new tar road
from Vudupurali to
Athinatham, from Keraty
to Kempakarai and from
Javalagiri to
Chennamalam in Thalli
Constituency through
Forest Department.

Need to convert the
damaged mud road into
tar road between
Kavalur and
Mantharakuttai in
Javvadu Hills,
Alankayam Panchayat
Union, Vellore District.

Need to lay the High
tension Electrical cables
beneath the earth since
the electrical cables
passing above the earth
is causing accidents at
Sathya Nagar and 10th
Division of MGR Nagar,
Dr. Radhakrishnan
Nagar Constituency in
North Chennai.
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1) ) 3) (4)
9.23.03.2005  Dr. C. Vijayabasker  Hon. Necessity to perform
Minister for consecration for
Hindu Arulmighu
Religious and Piragathambal Temple
Charitable and to operate the
Endowments Temple Cars at
Pudukkottai.
10. 24.03.2005 Thiru S. Rajendran Hon. Need to provide
Minister for compensation to the
Animal farmers since
Husbandry thousands of goats
died owing to the
attack of blue tongue
disease caused by the
rain fall during the last
year in southern
Districts of Tamil
Nadu.
11. 28.03.2005 Thiru P.K. Sekar Hon. Regarding non-
Babu Minister for commencement of
Transport work even after getting
and permission to set up
Electricity 110 K.W. Electrical

Sub-station at 7th
Division,  Tondiarpet,
R.K.Nagar
Constituency.
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12.29.03.2005 Tvl. Hon. Minister Need to repair the tar
. for Public road between
H. Raja ;
K.V. Muralidharan Work_s,_ . Akkondapalh to
K.N. Lakshmanan Prohlbmon and Anusonai and from
V. Krishnamoorthy Excise and Kelamangalam _ to
: Revenue Thenkanikottai in Thalli
K. Gopinath .
Constituency urgently.
13. 30.03.2005 Thiru N. Hon. Minister Need to construct own
Chandramohan for Social building for Government
Welfare Service Home Higher
Secondary School
functioning at Sirkazhi
Town.
14. 30.03.2005 Dr. C. Hon. Minister Need to supply Cauvery
Vijayabasker for Information drinking water in
and Publicity Pudukkottai
and Local Municipality, daily.
Administration
15. 31.03.2005 Thiru P.M. Hon. Minister Need to bring water
Narasimhan for Information resources to the

and Publicity
and Local
Administration

overhead tank at Sri
Kalikapuram Adi
Dravidar colony, R.K.
Pettai Union, Tiruvallur
District.
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1)

(@)

®)

(4)

16. 31.03.2005

17. 01.04.2005

18. 04.04.2005

19. 05.04.2005

20. 06.04.2005

Thiru P.K. Sekar

Babu

Thiru K.S.
Thennarasu

Thiru C.
Gnanasekaran

Thiru G.K. Mani

Thiru V.
Krishnamoorthy

Hon. Minister
for Information
and Publicity
and Local
Administration

Hon. Minister
for Information
and Publicity
and Local
Administration

Hon. Minister
for Information
and Publicity
and Local
Administration

Hon. Minister
for Information
and Publicity
and Local
Administration

Hon. Minister
for Tourism

Need to lay concrete
Road in Elaya Mudali
Street, R.K. Nagar
Constituency in view of
heavy vehicles traffic.

Need to make the Erode
Municipality as
Corporation by uniting the
adjoining Third Grade
Municipalities and
Panchayats.

Delay in constructing the
modern New Bus
Terminal at the land
belonging to the Vellore
District Consumer Co-
operative Wholesale
Store even after issuing
the Government Order.

Need to implement
immediately the
Hogenakal combined

Drinking Water Scheme
in Dharmapuri and
Krishnagiri Districts.

Need to declare the
Hanuman Theertham in
Uthangarai Taluk,
Krishnagiri District, as a
Tourist centre.
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(1)

(@)

®)

(4)

21. 06.04.2005

22.07.04.2005

23.07.04.2005

24.08.04.2005

25. 08.04.2005

Thiru K.
Paramalai

Tvl.

D. Mony
J.Hema-
chandran

Thiru C.
Shanmugavelu

Thiru M.
Sakthivel
Murugan

Tmt. A.S.
Maheswari

Hon. Minister for
Information and
Publicity and
Local
Administration

Hon. Minister for
Public Works,
Prohibition and
Excise and
Revenue

Hon. Minister for
Public Works,
Prohibition and
Excise and
Revenue

Hon. Minister for
Public Works,
Prohibition and
Excise and
Revenue

Hon. Minister for
Public Works,
Prohibition and
Excise and
Revenue

Need to supply water to
the villages of
Keezharangiam,
Melarangiam in
Thirupuvanam
Panchayat Union,
Sivaganga District from
Thirupuvanam-
Aruppukottai drinking
water scheme.

Need to setup 'Groyne'
and to construct Rubble
Mound Sea (RMS) wall
at seashore villages in
Kanniyakumari District.

Excessive collection of
Stamp Duty for
Registration of
Documents in
Udumalpet Taluk.

Need to issue Patta to
the 4,000 residents of

Natham area in
Sivanthipuram
Panchayat.

Collection of Toll at the
river bridge in
Coimbatore.
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(1)

()

®)

(4)

26. 08.04.2005

27.08.04.2005

28. 08.04.2005

29.11.04.2005

30. 11.04.2005

Tmt.
Valarmathi
Jebaraj

Thiru Ara.
Chakkarapani

Thiru S.G.
Vinayaga
Murthi

Thiru E.V.
Velu

Tvl.

P.S. Arul
Durai K.
Saravanan

Hon. Minister
for Public
Works,
Prohibition and
Excise and
Revenue

Hon. Minister
for Health

Hon. Minister
for Information
and Publicity
and Local
Administration

Hon. Minister
for Public
Works,
Prohibition and
Excise and
Revenue

Hon. Minister
for Information
and Publicity
and Local
Administration

Need to issue Patta to the
left-out residents of Indira
Nagar and Chokkikulam
areas in Madurai West
Constituency.

Non-availability of
Casualty wing, Maternity
ward, Blood-Bank,
Building facilities,
sufficient Doctors and
Nurses in the
Government Hospital,
Oddanchatram.

Need to issue Patta on
payment to the residents
of Bogipalayam and
Kumarasamyrajapuram in
Park Town Constituency.

Crops being affected due
to non-supply of water in
45,000 acres of land at
Sathanur Dam Ayacut.

Removal of shops at
Thiruvalluvar Market in
Chidambaram
Municipality due to
construction of Railway
over-bridge.
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(1)

)

®)

(4)

31. 12.04.2005

32.12.04.2005

33. 12.04.2005

34.12.04.2005

Thiru S.M.
Balen

Thiru Austin

Thiru N.K.
Perumal

Thiru Kovai
Thangam

Hon. Minister for
Public Works,
Prohibition and
Excise and
Revenue

Hon. Minister for
Public Works,
Prohibition and
Excise and
Revenue

Hon. Minister for
Public Works,
Prohibition and
Excise and
Revenue

Hon. Minister for
Information and
Publicity and Local
Administration

Need to convert the
damaged
Tiruchirappalli-
Chidambaram Road
into a good road.

Non-completion of
'‘Groyne’ at
Periyakadu village in
Nagercoil
Constituency.

Need to construct a
new bridge in
Palayamkottai-
Aruppukottai  Road
across Vaiparu.

Failure to take steps
by the Municipality to
construct Public
convenience at
Valparai Bus stand
even after allocation
of funds from the
M.L.A's Constituency
Development
Scheme.



-25-

1)

(@)

®)

(4)

35.12.04.2005

36. 12.04.2005

37. 13.04.2005

38. 13.04.2005

Thiru C.
Gnanasekaran

Thiru K.
Arumugam

Thiru N.
Chandramohan

Dr. C.
Vijayabasker

Hon. Minister
for Information
and Publicity
and Local
Administration

Hon. Minister
for Information
and Publicity
and Local
Administration

Hon. Minister
for Public
Works,
Prohibition and
Excise and
Revenue

Hon. Minister
for Public
Works,
Prohibition and
Excise and
Revenue

Need to simplify the
rule provision in regard
to approval of lay-outs
and to regularise the
unapproved
constructions of
houses in alll
Municipalities and
Panchayats.

Situation arising out of
the damage caused to
the main pipe line of
the Pumping Station in
Chengalpattu resulting
into scarcity of drinking
water.

Need to form a By-
pass road in
Vaitheeswaran Koil in
Sirkazhi Constituency.

Need to convert the
Borstal Prison School
as District Prison in
Pudukkottai.
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1) ) 3) (4)
39.13.04.2005 Thiru A. Anwer Hon. Minister for Need to lifting ban
Rhazza Public Works, orders  for issuing
Prohibition and House site patta in
Excise and Rameswaram and
Revenue Ramanathapuram
Taluks in view of Sethu
Samudram Project.
40. 13.04.2005 Thiru H.M. Raju Hon. Minister for ~ Need to provide
Public Works, pathway facilities for
Prohibition and the residents of Alan
Excise and Nagar in Ketti
Revenue Panchayat, Nilgiris
District.
41.13.04.2005 Thiru D. Mony Hon. Minister for  Labourers affected due
Rural Industries to closure of Coir and
Mat - a Small Scale
Industry at
Kalingarajapuram,
Kanniyakumari District.
42.13.04.2005 Thiru P.K. Hon. Minister for  Seizure of Red
Sekar Babu Forests and sanders worth of Rs.10
Environment crore, by the Forest
Department.
43.13.04.2005 Thiru I. Hon. Minister for Need to repair the tar
Ganesan Information and road from Aadaiyur to

Publicity and
Local
Administration

Madurakaliamman
Temple in Edapadi
Panchayat Union,
Salem District.
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Xll. LEGISLATIVE BUSINESS

During the period, 8 Bills were introduced in the Assembly. All the Bills
were considered and passed. The details are as follows:-

SI.No. and Date of Date of
Title of the Bill Introduction consideration
and passing
(1) (2 €)
1. The Tamil Nadu Appropriation Bill, 23.3.2005 23.3.2005

2005 (L.A. Bill No.1 of 2005)

2. The Tamil Nadu Appropriation (Vote 23.3.2005 23.3.2005
on Account) Bill, 2005 (L.A. Bill No.2
of 2005)

3. The Tamil Nadu Panchayats 5.4.2005 13.4.2005
(Amendment) Bill, 2005 (L.A. Bill No.3
of 2005)

4. The Chennai City Municipal 11.4.2005 13.4.2005
Corporation (Amendment) Bill, 2005
(L.A. Bill No.4 of 2005)

5. The Tamil Nadu Fiscal Responsibility 12.4.2005 13.4.2005
(Amendment) Bill, 2005 ( L.A.Bill No.5
of 2005)
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6. The Tamil Nadu Co-operative Societies 12.4.2005 13.4.2005
(Amendment) Bill, 2005 (L.A. Bill No. 6
of 2005)
7. The Tamil Nadu Appropriation (No.2) 12.4.2005 12.4.2005
Bill, 2005 (L.A. Bill No.7 of 2005)
8. The Tamil Nadu Payment of Salaries 13.4.2005 13.4.2005
(Amendment) Bill, 2005 (L.A. Bill No.8
of 2005)

XIl. FINANCIAL BUSINESS

The Budget for the year 2005-2006 was presented to the Legislative
Assembly by Hon. Thiru C. Ponnaiyan, Minister for Finance at 11.00 a.m on
Wednesday, the 2nd March, 2005.

The general discussion on the Budget took place for 6 days on the
following dates :-

4th March, 2005, 7th March, 2005, 8th March, 2005, 9th March, 2005,
10th March, 2005 and 11th March, 2005.

Twenty-two Members took part in the general discussion.
Hon. Minister for Finance replied to the debate on 11th March, 2005.
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Voting of Demands lasted for 21 days from 14th March, 2005 to 12th
April, 2005. The dates on which Discussion and Voting of Demands for Grants
took place are as follows:

14th, 15th, 16th, 17th, 18th, 21st, 22nd, 23rd, 24th, 28th, 29th, 30th,
31st March, 2005 1st, 4th, 5th, 6th, 7th, 8th, 11th and 12th April, 2005. Out of
7529 Cut motions received, 7098 were admitted of which only 952 were
actually moved in the House. After the discussion on the Demands for Grants
were over, the cut motions were either withdrawn by the Members or deemed
to have been withdrawn by leave of the House. Out of 49 Demands,
48 Demands for Grants were discussed and voted and one Demand was
guillotined by the House. The dates on which the demands were moved and
voted are given in the Annexure. (Page No.57)

The Tamil Nadu Appropriation (No.2) Bill, 2005 (L.A.Bill No.7 of 2005)
relating to the Budget for the year 2005-2006 was introduced, considered and
passed on the same day, i.e. on 12th May, 2005.

2. On the 21st March, 2005, Hon. Thiru C. Ponnaiyan, Minister for
Finance laid on the Table the Demands for Advance Grants (Vote on Account)
for the year 2005-2006.

The Demands were moved and voted without discussion by the House
on the 23rd March, 2005.

The Tamil Nadu Appropriation (Vote on Account) Bill, 2005 (L.A.Bill
No.2 of 2005) relating to the Demands for Advance Grants (Vote on Account)
for the year 2005-2006 was introduced, considered and passed on the same
day, i.e. on 23rd March, 2005 .

3. On the 21st March, 2005, Hon. Thiru C. Ponnaiyan, Minister for
Finance presented to the Assembly the Final Supplementary Statement of
Expenditure for the year 2004-2005.

The Demands were moved and voted without discussion by the House
on the 23rd March, 2005.
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The Tamil Nadu Appropriation Bill, 2005 (L.A. Bill No. 1 of 2005)
relating to the Final Supplementary Statement of Expenditure for the year
2004-2005 was introduced ,considered and passed on the same day, i.e. on
23rd March, 2005 .

XIV. GOVERNMENT MOTIONS

1) On the 3rd February, 2005, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

"That rule 32 of the Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be available
for 'Question and Answers' be suspended on the 4th
February, 2005 and the House do resolve to transact
Government Business".

The Motion was adopted nem con.

2) On the 7th February, 2005, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

"That under rule 25(1) of the Tamil Nadu Legislative
Assembly Rules, the House be adjourned Sine-die.".

3) On the 9th March, 2005, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

"The Members of the Dravida Munnetra Kazhagam Legislature
Party who have come to the House todagl be suspended only
for today i.e. 9.3.2005 under rule 121 (2) of the Tamil Nadu
Legislative Assembly Rules as they have been continuously
obstructing the business of the House, casting aspirations
a?alnst the Speaker and acting against the Rules of Procedure
of the House.

The Motion was put to vote and carried.
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4) On the 9th March, 2005, Hon. Thiru C. Ponnaiyan, Leader of

) . . . 7) On the 14th March, 2005, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

the House (Minister for Finance) moved the following motion:-
"That rule 32 of the Tamil Nadu Legislative Assembly Rules

which provides that the first hour of every sitting be available

for 'Question and Answers' be suspended on the 10th March,

%005 and the House do resolve to transact Government
usiness".

The Motion was adopted nem con.

"That rule 32 of the Tamil Nadu Legislative Assembly Rules

which provides that the first hour of every sitting be available

for 'Question and Answers' be suspended on the 15th March,

%005 and the House do resolve to transact Government
usiness".

The Motion was adopted nem.con.

5) On the 10th March, 2005, Hon. Thiru C. Ponnaiyan, Leader of . .
the House (Minister for Finance) moved the following motion:- 8) On th_e .15th Mar(_:h, 2005, Hon. Thiru C. Ponnaiyan, !_eader of
the House (Minister for Finance) moved the following motion:-
"That rule 32 of the Tamil Nadu Legislative Assembly Rules

which provides that the first hour of every sitting be available “Thiru M.P. Saminathan, Member belonging to Dravida
for '‘Question and Answers' be suspended on the 11th March, Munnetra Kazha%am Legislature Party be suspended only for
2005 and the House do resolve to transact Government tOday i.e. 15.3.2005 for h|S h|gh|y |ndecent behaV|0Ur N the

Business". House."

The Motion was adopted nem con. The Motion was put to vote and carried.

6) On the 14th March, 2005, Hon. Thiru C. Ponnaiyan, Leader of

- . ; . 9) On the 17th March, 2005, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

the House (Minister for Finance) moved the following motion:-

T B T B g “That rle 32 of he Tamil Nadu Legislaive Assembly Rules
well of the House using unparliamentary words and for their whlph provides that the first hour of every sitting be available
unrulv behaviour ™ for 'Question and Answers' be suspended on the 18th March,

y : 2005 and the House do resolve to transact Government

. . Business".
The Motion was put to vote and carried.

The Motion was adopted nem con.
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10)  On the 18th March, 2005, Hon. Thiru C. Ponnaiyan, Leader of 13)  On the 23rd March, 2005, Hon. Thiru C. Ponnaiyan, Leader of the
the House (Minister for Finance) moved the following motion:- House (Minister for Finance) moved the following motion:-
"That rule 32 of the Tamil Nadu Legislative Assembly Rules "That the Tamil Nadu Legislative Assembly Rules 30,
which provides that the first hour of every sitting be available 130 and 132 be suspended and the Tamil Nadu
for 'Question and Answers' be suspended on the 21st March, Appropriation Bill, 2005 (L.A. Bill No.1 of 2005) and
2005 and the House do resolve to transact Government the Tamil Nadu Appropriation (Vote on Account) Bill,
Business".

2005 (L.A. Bill No.2 of 20052 be taken up for

consideration and passing today (23.03.2005) itself."
The Motion was adopted nem con.

The Motion was put to vote and carried.

11) On the 21st March, 2005, Hon. Thiru C. Ponnaiyan, Leader of 1h4) Y On tl\f/|1_e _23rdfMa|£(_:h, 2005, HondTr?irlfj ﬁ P_onnaiya_ln, .Leader of
the House (Minister for Finance) moved the following motion:- the House (Minister for Finance) moved the following motion:-
" . P "That rule 32 of the Tamil Nadu Legislative Assembly Rules
WThr}gﬁ r[l)Jrlgvi:(%jzesO{thtetr;rea?iqr”stNhaoduur Ialggelslee;tlvgt&sgsebngb(’!‘)\/lalﬁggelg Whiph provides that the firslt hour of every sitting be available
for 'Question and Answers' be suspended on the 22nd March for 'Question and Answers' be suspended on the 24th March,
2005 and the House do resolve to transact Government 2005 and the House do resolve to transact Government
Business". Business".
The Motion was adopted nem con. The Motion was adopted nem con.
12) On the 22nd March, 2005, Hon. Thiru C. Ponnaiyan, Leader of 1h5) Y On ,t\?.e '30ttha'r:(':h, 2005, HonaTi“]f ﬁ Ppnnaiya}n, !_eader of
the House (Minister for Finance) moved the following motion:- the House (Minister for Finance) moved the following motion:-
" . lat "That rule 32 of the Tamil Nadu Legislative Assembly Rules
V\-/rhr}gﬁ rpgjrlgvi%l%soihtgtetr;rg?iqr”stNh%duur Iafege'\%?yvseitﬁssebngbgaﬁzlglbelg Whiph provides that the firs|t hour of every sitting be available
for 'Question and Answers' be suspended on the 23rd March for ‘Question and Answers’ be suspended on the 31st March,
2005 and the House do resolve to transact Government 2005 and the House do resolve to transact Government
Business". Business".

The Motion was adopted nem con. The Motion was adopted nem con.
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16) On the 4th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House 19) On the 6th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance) moved the following motion:- (Minister for Finance) moved the following motion:-
"That Thiru Parithi Ellamvazhuthi be suspended “That rule 32 of the Tamil Nadu Legislative Assembly Rules
temporarily for the remainder of the session from the which provides that the first hour of evegf sitting be available
service of the House for obstructing the proceedings of for 'Question and Answers' be suspended on the 7th April,
the House and also misusing the rules of the 2005 ang the House do resolve to transact Government
Assembly." Business".

. i The Motion was adopted nem con.
The Motion was put to vote and carried.

20) On the 7th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House

_ . ) (Minister for Finance) moved the following motion:-
17) On the 4th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House

(Minister for Finance) moved the following motion:- "That the report of the Committee of Privileges on the privilege
issue raised against Thiru S.R. Balasubramoniyan, M.L.A.

"That the motion adopted to suspend Thiru Parithi
Ellamvazhuthi temporarily for the remainder of the
session from the service of the House be rescinded
on the basis of the assurances given by Thiru Arcot N.
Veerasamy and the Deputy Leader of the D.M.K.
Legislature Party that the Member will not obstruct the
proceedings and misuse the rules in future."

The Motion was put to vote and carried.

On the 4th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House

(Minister for Finance) moved the following motion:-

"That rule 32 of the Tamil Nadu Legislative Assembly Rules

which provides that the first hour of eveg/ sitting be available

for 'Question and Answers' be suspended on the 5th April,

%005 and the House do resolve to transact Government
usiness".

The Motion was adopted nem con.

presented to the House today be taken into consideration under
rule 229 (b) of the Tamil Nadu Legislative Assembly Rules".

The Motion was put to vote and adopted.

21) On the 7th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance) moved the following motion:-

"That this House agrees with the recommendations contained
in the Report of the Committee of Privileges on the privilege
issue raised against Thiru S.R. Balasubramoniyan, M.L.A.
under rule 229 (d) of Tamil Nadu Legislative Assembly Rules".

The Motion was put to vote and adopted.
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22) On the 7th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance) moved the following motion:-

"That rule 32 of the Tamil Nadu Legislative Assembly Rules
which provides that the first hour of eve(?/ sitting be available
for 'Question and Answers' be suspended on the 8th April,
2005 and the House do resolve to transact Government
Business".

The Motion was adopted nem con.

23) On the 7th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance) moved the following motion:-

"That rule 55 (6) of the Tamil Nadu Legislative Assembly
Rules be suspended on the 8th April, 2005 and the House do
resolve to transact more than two Calling Attention notices ".

The Motion was adopted nem con.

24) On the 11th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance) moved the following motion:-

"That rule 32 of the Tamil Nadu Legislative Assembly Rules

which provides that the first hour of every sitting be available

for 'Question and Answers' be suspended on the 12th April,

é005 and the House do resolve to transact Government
usiness".

The Motion was adopted nem con.
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25) On the 11th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance) moved the following motion:-

"That rule 55 (6) of the Tamil Nadu Legislative Assembly Rules
be suspended on the 12th April, 2005 and the House do
resolve to transact more than two Calling Attention notices ".

The Motion was adopted nem con.

26) On the 12th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

"That Rules 195 (2), 203 (3), 211 (3) and 256 (2) of the
Tamil Nadu Legislative Assembly Rules be suspended
and the term of the Members of the following
Committees which were constituted for the year
2003-2004 and further extended for the year 2004-2005
again be extended for a period up to 31st March, 2006,
as the items of work taken up by these Committees still
remain to be concluded:

(1) Committee on Estimates,

(2) Committee on Public Accounts,

(3) Committee on Public Undertakings
and

(4) Committee on Rules

The Motion was put to vote and carried.
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27) On the 12th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance) moved the following motion:-

"That Rules 227 (2), 239 (2), 248 (2), 253 (2), 261 (3), 264
(2) and 268 (4) of the Tamil Nadu Legislative Assembly
Rules be suspended and the term of the Members of the
following Committees which were constituted for the year
2003-2004 and further extended for the year 2004-2005
again be extended for a period up to 31st March, 2006 as the
items of work taken up by these Committees still remain to
be concluded:

(1) Committee of Privileges

(2) Committee on Delegated Legislation

(3) Committee on Government Assurances

(4) House Committee

(5) Committee on Petitions

(6) Library Committee

(7) Committee on Papers Laid on the Table of

the House.

Further, that Rule 231 (2) of the Tamil Nadu
Legislative Assembly Rules also be suspended and the term
of the Members of the Business Advisory Committee be
extended till the next Committee is constituted.”

The Motion was put to vote and carried.

28) On the 12th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly  Rules
30, 130 and 132 also be suspended and the Tamil
Nadu Appropriation (No.2) Bill, 2005  (L.A. Bill No.7
of 2005) be taken up for consideration and passing
today (12.04.2005) itself."

The Motion was put to vote and carried.
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29) On the 13th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of the House
(Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly Rules 30,
130 and 132 also be suspended and the Tamil Nadu
Payment of Salaries (Amendment) Bill, 2005  (L.A.
Bill No.8 of 2005) be taken up for consideration and
passing today (13.04.2005) itself."

The Motion was put to vote and carried.

30) On the 13th April, 2005, Hon. Thiru C. Ponnaiyan, Leader of
the House (Minister for Finance and Food) moved the following motion:-

"That under rule 25(1) of the Tamil Nadu Legislative
Assembly Rules, the House be adjourned Sine-die.".

The Motion was put to vote and adopted nem con.

XV. GOVERNMENT RESOLUTIONS

On the 13th April, 2005, Hon. the Chief Minister moved the following
resolution:-

"Qswieus Yeeud SmeuaT@heurmed @uoplinl L @neuts Qesswinrdw
Hms@ner, QbHus Hmpriger CsAw Qasduons oyfeldssiiie. Couamr@HLd
ereitm @UICLITene eflanpdlamg).

cflorihs Qosdu  eiged, HYDHS HHSHEFET, DS,  HSHlanw
clamd@d OB, 2 @semelw Lfael o Swedord 2 s Qesdwugdd

saGafloors gefl QL gmgls CQuppmg HHEGDAEr.
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wrep i uamysener  elersdl, efls @GosIDE LICGLEEHL  DEHTETL
leThi@L  a&SSTET HI SHHSGDET. stwsmg Oelarm HHGL ©HTers
semEhAWnTl @Grosse 2 wing Houg Smseper. Uefls mpreomd eulbeEnss
SIBSsUGWTS, 208 arelle oflsworer Gumdsefld  Comfuwgssin’ L
sl Quepd fpliy HmseneErsts o flug.

&S &S sSglaud, T, <l 8 enliy < Sueubarmis uhblus
SlgliuemL g QararanassCern(d, @BHu el FLLsHod GLib Qubmerer
Qenarrupy CarlurhsemmEw Fowb gmrg e, Fups B o Sweubanmi
updlud, ol L SHmSSHIsmeTs seraasCs OsrewrL SHHETL  HHS@GDET.
Osrerenlp  eurlipg B — LFEOUWD,  LFeow  eumlpbs  Ggun’ s
Car_umhaamerud CatarL g Sms@ner.  wrai Sder el  LiahT|seaner,
2ig o FhssT€aid &, e edwue  smirssmiad  Ff,  SEuDen
o wgemmeil  eredld  eT(HSH QuIbLD  FoOWD  FMITS  @F 2 GTeTs  [HI
Smés@paners  seily, Ceup  gem  Qataud  erwsliLLeldeme  eraruGs
2 _GRTENLOWIM@LD. srdl g CUzRSEESE HUIUTHULH, F660 LENSHESGD
Qurg BHeow 2 @rs@b Howean HHEGSDaTEL. QbHws @Ggwr Suler
WD &g QudLsE gnn @Cr BT HmEGnEr srer.

FmiE  sToLrEw S s HIHOTETgEd  eripslulL  Ggmetenio
UTUhssT b, Qempw belar GGl SSHURSEEHE Fgom (Penmulle
e sglasms  elaréGd  HnsGpdr. @pdus  Hepriger  Cadlw
Qasdud erargyd HAplienus QUDIEUSDHE WOHNL SG&HFH UTUBSSH. D6,
O|(HET,  Qeeumpaens, euUMpsmss glanemr B, aN@HCSTOL®D, Qefluame
G, Celperd oibgsen. Bhe| Haoew, Lwele GCerdaramp, Fas, LS,
aumiew, Garerew, Qeapworld, sdcd, Quflwrers gamersCara,
QemiGanetenn, samGeanTl L Lb, 2ar&&D 2 enland, o etellenar 2 anen, Gamed
GUEITENLD, BeN6U  Df@h&mend, GLIMBeT CFWed 6uans, L[HHE, (GG, LDTELD,
Qu(pend, FTETDTETEND, 21p6| @(WPdad, B Curamaey UDPIL STeSSTeD
PTG HMmSFISmET GTOSHDGS SHEMEGD peand Smb@ar. G,
2 Q&S FPed sl UTfeeuamws Oaramemhs CUTSeid, <y piomen
smSGIGmer  WaF APl eugeuten  @per  Cleuamtur  eulgelled  HpeueTEneuL
QupLomen g SHHS@GLD Hod erement] cramrenll eNLSESS555).
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@aleurm Hme@oer LWL HWL e, obss Goeflar geabeumm &L
Oegisdl cugeuamw&s Ll L fAplienl 2eLwg.  aTdsasmtodsdbEd Curgedre
S(HSSIG®MET  QWIDLD  HID  ETeTLSTD, SHSTOSHQD  @eubleur waflgeabd
Werupp  Couaimql o 6itents [T eTamy  HMHB@GSmeT q@etenn WLHIGL  BHID
Qerdver Guwigybd.

Qssmaw Qamamwpn SAplisemer QUDNHEGL FLOD SHmwamwrdu
HmsGoener, Qbdws SHmprige Csfw Qaosdwors olelds GCeuent(HLd
ereitug), @nsll Curaeuuied o aTer geublaummaelenl W eHBLILILPLD By @LD.

aeGel, o @ss Spgmenier  ewtlpgwrselnd, sWlH  GomOuler
sowny  amilswamaseb olleThiGh euma s Csremr  SHmsGmena,
Qpsws Hmpriger Csflw Qeosdwors wsHu s delss CeuampHid
eraiy @UCLTeney Quflgid elenpdlma.

Hms@pamers Casdlw  QasdHwwrs onelss GCeuemr(Hd erertm L
S arhHEerTs: sODE FrantGorisEhL, Ddlesf CGUmLESEHD euallniss eubs
Couair(hCan@ensdlentmia 16.9.2004 ey,  wramywl@ umrsl WFgLy LISy
werConser fml eufsetid wrar bl sWpBrH (poomwssy Ggaall Glm
Onwelsr  oeursdar  eisslL  Camflsams bames @lly, 2@sl
Qurgwepwrseyd, Czsflws Smweapwrsald leTh@nd HmsGneaer, Cadlw
Qasdwiors oflelss Geuar(®b  oremy @UCLFeer WSS  Breng
allynsHs Csl (s Qsrardng.”

The above Resolution was adopted as nem.con.

XVI. PRIVILEGE MATTERS

A report of the Committee of Privileges on the privilege issue raised
against Thiru S.R. Balasubramoniyan, M.L.A. was presented to the House on
the 7th April, 2005. The report was considered and the recommendations
contained therein have been duly adopted by the House on the same day.
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XVII. SUSPENSION OF MEMBERS

(1) On the 9th March, 2005 the Members of the D.M.K. Legislature
Party who have come to the House, have been suspended temporarily from
the service of the House on that day as they have been continuously
obstructed the business of the House, casting aspersions against the Speaker
and also acted against the Rules of Procedure of the House.

(2) On the 14th March, 2005, Tvl. J. Anbazhagan, B. Paranikumor, B.
Renganathan and A. Ashokan have been expelled from the House by a
motion moved and adopted in the House as they had come into the well of the
Eo#se, used abusive and unparliamentary words and for their unruly

ehaviour".

(3) On the 15th March, 2005, Thiru M.P. Saminathan was suspended
from the service of the House only for a day, i.e. on 15.3.2005 on a motion
moved by the Hon. Leader of the House and adopted by the House for his
highly indecent behaviour in the House.

(4) On the 4th April, 2005, Thiru Parithi llamvazhuthi was suspended
temporarily from the service of the House on a motion moved by the leader of
the House and adopted by the House for obstructing the proceedings of the
House and also misusing the Rules of Procedure of the House. However, on
the same day, another motion was moved and adopted to rescind the motion
adopted earlier.

XVIII. ANNOUNCMENTS BY HON.SPEAKER

(1) On the 17th March,2005 Hon. the Speaker announced that the
Hon. Minister for Food and Co-operation will give his reply to the discussion on
the Demand No.12 on the 18th March,2005.
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(2) On the 18th March,2005 Hon. the Speaker announced that the
Hon. Minister for Hindu Religious and Charitable Endowments and Hon.
Minister for Social Welfare will give their reply to the discussions in respect of
Demand No.45 and Demand No. 43 on the 21st March,2005.

(3) On the 22nd March, 2005 Hon. the Speaker announced that
Demand No.27- Information and Tourism scheduled to be held on 7.4.2005 will
be taken up for discussion and voting in the evening of 11.4.2005.

(4) On the 30th March, 2005 Hon. the Speaker announced that Hon.
Minister for Industries and Hon. Minister for Handlooms and Textiles will give
their reply to the discussion on the respective Demands for Grants on the 31st
March, 2005.

(5) On the 4th April, 2005 Hon. the Speaker announced about the
proposals received to elect the Members of the Assembly to the vacancies
caused in Syndicates of certain Universities and Tamil Nadu Land
Development Board and also schedule for the election.

(6) On the 11th April, 2005 Hon. the Speaker announced the Members
of the Assembly who have been elected to fill the vacancies caused in the
Syndicates of certain Universities and to the Tamil Nadu Land Development
Board.

(7) On the 11th April, 2005 Hon. the Speaker announced that since the
discussion on the Demands moved by the Hon. Minister for Finance on
8.4.2005 are still continuing, the discussion and voting on the Demand No0.47 -
Youth Welfare and Sports Development which was slated to be taken up in the
evening of 11.4.2005 will be taken up in the forenoon of 12.4.2005.
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XIX. FELICITATIONS

(1) On the 8th March, 2005 Hon. the Deputy Speaker and Hon. the
Speaker on behalf of the House conveyed their encomiums to the Hon.
Chief Minister on the eve of World Women's Day.

(2) On the 21st March, 2005 Hon. the Speaker on behalf of the Hon.
Chief Minister, the Members of the House and the people of Tamil Nadu
extended a warm welcome to the Members of the Sri Lankan Parliament and
officials headed by Hon. W.J.M. Logu Bandara, Speaker of Sri Lankan
Parliament who were then witnessing the proceedings of the Assembly from
the Visitor's Gallery.

(3) On the 12th April, 2005 Hon. the Speaker on behalf of the Hon.
Chief Minister, the Members of the House and the people of Tamil Nadu
extended a warm welcome to the NGOs from Kenya who are come over to
Tamil Nadu to know about the schemes implemented by the Chief Minister of
Tamil Nadu and witnessing the proceedings of the Assembly from the
Speaker's Gallery.

XX. ELECTION TO STATUTORY BODIES

On the 11th April, 2005 Hon. the Speaker announced that the following
Members have been duly elected to Senates of Universities mentioned below:

Senate of the Annamalai University
1. Thiru P. Rajarethinam
2. Thiru G. Gothandaraman
3. Thiru Durai K. Saravanan

Senate of the University of Madras

1. Thiru C. Durairaj
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Senate of the Tamil Nadu Dr. M.G.R. Medical University

1. Dr. C.K. Tamizharasan
On the same day, Hon. the Speaker also announced that the following
Members have been duly elected to the Tamil Nadu Land Reforms Board:-

1. Thiru S. Damodaran
2. Thiru P.G. Rajendran
3. Thiru N.R. Rengarajan

XXI. PRESENTATION OF REPORTS BY THE COMMITTEES

During the period, Ninety two reports were presented to the House by
various Committees of the House as detailed below:

Serial No. Name of the Report Date of Presentation

@) ) 3)

1 Ninety-first Report of the Committee on 2nd February, 2005
Petitions 2003-2005

2 Ninety-second Report of the Committee on 2nd February, 2005
Petitions 2003-2005

3 Ninety-third Report of the Committee on
Petitions 2003-2005

2nd February, 2005

4 Ninety-fourth Report of the Committee on 2nd February, 2005
Petitions 2003-2005

5 Thirty-third Report of the Committee on
Government Assurances 2003-2005

3rd February, 2005



""""""""""""""""""""""""""""" 1 2 3
1) 2 (3) ()() _____________________ (_2 ___________
""""""""""""""""""""""""""""" 16 Ninety-eighth Report of the Committee on 4th February, 2005
Petitions 2003-2005
6 Two Hundred and Fifty-second Report of the  4th February, 2005
Committee on Public Accounts 2003-2005 17 Ninety-ninth Report of the Committee on 4th February, 2005
Petitions 2003-2005
7 Two Hundred and Fifty-third Report of the 4th February, 2005
Committee on Public Accounts 2003-2005 18 Hundredth Report of the Committee on 4th February, 2005
Petitions 2003-2005
8 Two Hundred and Fifty-fourth Report of the 4th February, 2005
Committee on Public Accounts 2003-2005 19  Thirty-fourth Report of the Committee on 7th February, 2005
Government Assurances 2003-2005
9 Two Hundred and Fifty-fifth Report of the 4th February, 2005
Committee on Public Accounts 2003-2005 20 Fifty-second Report of the Committee on 7th February, 2005
Papers Laid on the Table of the House (2003-
10 One Hundred and Sixtieth Report of the 4th February, 2005 2005)
Committee on Public Undertakings 2003-2005
21 Fifty-third Report of the Committee on Papers  8th March, 2005
11 One Hundred and Sixty-first Report of the 4th February, 2005 Laid on the Table of the House (2003-2005)
Committee on Public Undertakings 2003-2005
12 One Hundred and Sixty-second Report of the  4th February, 2005 22  One Hundred and Sixty-third Report of the 9th March, 2005
Committee on Public Undertakings 2003-2005 Committee on Public Undertakings (2003-
2005)
13 Ninety-fifth Report of the Committee on 4th February, 2005
Petitions 2003-2005 23 One Hundred and Sixty-fourth Report of the 9th March, 2005
Committee on Public Undertakings (2003-
14  Ninety-sixth Report of the Committee on 4th February, 2005 2005)
Petitions 2003-2005
24 Fifty-fourth Report of the Committee on 9th March, 2005
15 Ninety-seventh Report of the Committee on 4th February, 2005 Papers Laid on the Table of the House (2003-
Petitions 2003-2005 2005)
25 Two Hundred and Fifty-sixth Report of the 10th March, 2005

Committee on Public Accounts (2003-2005)



28

29

30

31

32

33

34

Two Hundred and Fifty-seventh Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Fifty-eighth Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Fifty-ninth Report of the
Committee on Public Accounts (2003-2005)

One Hundred and Sixty-fifth Report of the
Committee on Public Undertakings (2003-
2005)

One Hundred and Sixty-sixth Report of the
Committee on Public Undertakings (2003-
2005)

Two Hundred and Sixtieth Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Sixty-first Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Sixty-second Report of the
Committee on Public Accounts (2003-2005)

One Hundred and Sixty-seventh Report of the
Committee on Public Undertakings (2003-
2005)

10th March, 2005

10th March, 2005

10th March, 2005

10th March, 2005

10th March, 2005

16th March, 2005

16th March, 2005

16th March, 2005

16th March, 2005

36

37

38

39

40

41

42

43

One Hundred and Sixty-eighth Report of the
Committee on Public Undertakings (2003-
2005)

One Hundred and Sixty-ninth Report of the
Committee on Public Undertakings (2003-
2005)

One Hundred and Seventieth Report of the
Committee on Public Undertakings (2003-
2005)

One Hundred and Seventy-first Report of the
Committee on Public Undertakings (2003-
2005)

Thirty-fifth Report of the Committee on
Government Assurances (2003-2005)

One Hundred and first Report of the
Committee on Petitions (2003-2005)

One Hundred and second Report of the
Committee on Petitions (2003-2005)

One Hundred and third Report of the
Committee on Petitions (2003-2005)

One Hundred and fourth Report of the
Committee on Petitions (2003-2005)

16th March, 2005

16th March, 2005

18th March, 2005

18th March, 2005

18th March, 2005

18th March, 2005

18th March, 2005

18th March, 2005

18th March, 2005



46

47

48

49

50

51

52

53

Two Hundred and Sixty-third Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Sixty-fourth Report of the
Committee on Public Accounts (2003-2005)

One Hundred and fifth Report of the
Committee on Petitions (2003-2005)

One Hundred and sixth Report of the
Committee on Petitions (2003-2005)

One Hundred and seventh Report of the
Committee on Petitions (2003-2005)

One Hundred and eighth Report of the
Committee on Petitions (2003-2005)

Two Hundred and Sixty-fifth Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Sixty-sixth Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Sixty-seventh Report of the
Committee on Public Accounts (2003-2005)

One Hundred and Seventy-second Report of
the Committee on Public Undertakings(2003-
2005)

22nd March, 2005

22nd March, 2005

22nd March, 2005

22nd March, 2005

22nd March, 2005

22nd March, 2005

24th March, 2005

24th March, 2005

24th March, 2005

24th March, 2005

55

56

57

58

59

60

61

62

One Hundred and Seventy-third Report of the
Committee on Public Undertakings(2003-
2005)

One Hundred and Seventy-fourth Report of
the Committee on Public Undertakings(2003-
2005)

One Hundred and ninth Report of the
Committee on Petitions (2003-2005)

One Hundred and tenth Report of the
Committee on Petitions (2003-2005)

Thirty-sixth Report of the Committee on
Government Assurances (2003-2005)

Fifty-fifth Report of the Committee on Papers
Laid on the Table of the House (2003-2005)

Fifty-sixth Report of the Committee on Papers
Laid on the Table of the House (2003-2005)

Two Hundred and Sixty-eighth Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Sixty-ninth Report of the
Committee on Public Accounts (2003-2005)

24th March, 2005

24th March, 2005

24th March, 2005

24th March, 2005

29th March, 2005

29th March, 2005

29th March, 2005

30th March, 2005

30th March, 2005



65

66

67

68

69

70

71

72

73

Two Hundred and Seventieth Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Seventy-first Report of the
Committee on Public Accounts (2003-2005)

Two Hundred and Seventy-second Report of
the Committee on Public Accounts (2003-
2005)

Fourteenth Report of the Committee on
Delegated Legislation (2003-2005)

One Hundred and eleventh Report of the
Committee on Petitions (2003-2005)

One Hundred and twelfth Report of the
Committee on Petitions (2003-2005)

One Hundred and thirteenth Report of the
Committee on Petitions (2003-2005)

One Hundred and fourteenth Report of the
Committee on Petitions (2003-2005)

One Hundred and fifteenth Report of the
Committee on Petitions (2003-2005)

One Hundred and sixteenth Report of the
Committee on Petitions (2003-2005)

Fifty-seventh Report of the Committee on
Papers Laid on the Table of the House (2003-
2005)

30th March, 2005

30th March, 2005

30th March, 2005

30th March, 2005

30th March, 2005

30th March, 2005

30th March, 2005

30th March, 2005

30th March, 2005

30th March, 2005

30th March, 2005

76

77

78

79

80

81

82

Fifty-eighth Report of the Committee on
Papers Laid on the Table of the House (2003-
2005)

Thirty-seventh Report of the Committee on
Government Assurances (2003-2005)

Twenty-eighth Report of the Committee on
Estimates (2003-2005)

Twenty-ninth Report of the Committee on
Estimates (2003-2005)

Report of the Committee of Privileges (2003-
2005)

Thirtieth Report of the Committee on
Estimates (2003-2005)

One Hundred and Seventy-fifth Report of the
Committee on Public Undertakings(2003-
2005)

One Hundred and Seventy-sixth Report of the
Committee on Public Undertakings(2003-
2005)

One Hundred and Seventy-seventh Report of
the Committee on Public Undertakings(2003-
2005)

30th March, 2005

31st March, 2005

4th April, 2005

5th April, 2005

7th April, 2005

8th April, 2005

8th April, 2005

8th April, 2005

8th April, 2005
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Q) 2) (3) XXII. PAPERS LAID ON THE TABLE OF THE HOUSE
83 One Hundred and Seventy-eighth Report of 8th April, 2005 ' During the period, 383 papers were laid on the Table of the House as
the Committee on Public Undertakings(2003- detailed below:-

2005) A. Statutory Rules and Orders . 123

84  Thirty-first Report of the Committee on 11th April, 2005 B. Reports, Notifications and Other Papers .. 260
Estimates (2003-2005)

Total . 383

85 Thirty-second Report of the Committee on 12th April, 2005
Estimates (2003-2005)

86 One Hundred and Seventy-ninth Report of the  12th April, 2005 -000-
Committee on Public Undertakings(2003-
2005)

87 One Hundred and eightieth Report of the 12th April, 2005
Committee on Public Undertakings(2003-
2005)

88 One Hundred and Eighty-first Report of the 12th April, 2005
Committee on Public Undertakings(2003-
2005)

89 One Hundred and Eighty-second Report of 12th April, 2005
the Committee on Public Undertakings(2003-
2005)

90 One Hundred and Eighty-third Report of the 12th April, 2005
Committee on Public Undertakings(2003-
2005)

91 One Hundred and Eighty-fourth Report of the  12th April, 2005
Committee on Public Undertakings(2003-
2005)

92 One Hundred and Eighty-fifth Report of the 12th April, 2005
Committee on Public Undertakings(2003-
2005)
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18

20
23
38

11
29
36
39

49
34
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ANNEXURE

Home Department - Police
Home Department - Fire and Rescue
Services

Administration of Justice
Information Technology Department
Law Department

Co-operation, Food and Consumer
Protection Department

Tamil Development-Culture and
Religious Endowments Department -
Hindu Religious and Charitable
Endowments

Social Welfare and Nutritious

Meal programme Department

Health and Family Welfare Department

Highways Department
Home Department - Prisons
Public Works Department

Commercial Taxes Department -
Stamps and Registration

Information and Tourism Department -
Stationery and Printing

Prohibition and Excise Department
Revenue Department

Relief on account of Natural Calamities
Personnel and Administrative Reforms
Department

Date of Discussion and
voting of Demands

14.3.2005 &
15.3.2005

16.3.2005

17.3.2005 &
18.3.2005

18.3.2005 &
21.3.2005

21.3.2005

} 22.3.2005
\

23.3.2005 &
> 24.3.2005

17

42

13
24

46

26
16

14
31

-58-

Handlooms, Handicrafts, Textiles
and Khadi Department - Khadi,
Village Industries and Handicrafts

Small Industries Department

Adi-Dravidar and Tribal Welfare
Department

Backward Classes, Most Backward
Classes and Minorities Welfare
Department

Energy Department

Home Department - Motor Vehicles Ac
- Administration

Transport Department

Industries Department

Handlooms, Handicrafts, Textiles
and Khadi Department -Handlooms
and Textiles

Agriculture Department

Animal Husbandry and Fisheries
Department - Animal Husbandry
Animal Husbandry and Fisheries
Department - Dairy Development
Animal Husbandry and Fisheries
Department - Fisheries

Environment and Forests Department
Labour and Employment Department

4

:
}
|
}

24.3.2005

28.3.2005

29.3.2005 &
30.3.2005

30.3.2005 &
31.3.2005

31.3.2005

1.4.2005

4.4.2005 &
5.4.2005



-59-

10 - Commercial Taxes Department -
Commercial Taxes

19 Higher Education Department

41 School Education Department

44 - Tamil Development-Culture and
Religious Endowments Department -
Tamil Development — Culture

33 - Municipal Administration and
Water Supply Department
40 - Rural Development Department
1 -  State Legislature )
2 - Governor and Council of Ministers
15 - Finance Department

35 - Planning, Development and Special >
Initiatives Department
37 - Public Department

48 - Pension and other Retirement
Benefits -
25 - Housing and Urban Development
Department
28 - Information and Tourism Department- Tourism
27 - Information and Tourism Department -
Information and Publicity
*47 - Youth Welfare and Sports Development
Department

-000-

* Demand guillotined

5.4.2005

6.4.2005 &
7.4.2005

7.4.2005 &
8.4.2005

8.4.2005 &
11.4.2005

11.4.2005
and
12.4.2005
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